NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

20.12.2006

CP 44/2005 (OA No.254/2003

Mr. P.V. Calla, counsel for applicant.

Heax d the learned counsel for the '1ppllcant

Leamed counsel for the '11)1)hcaut submits that relief has been E
granted in this case. ‘Hence the Contempt " Petition haq become 3,_\',

infructuous.

In view of lhe above, the Contempt Petition is dismissed as
|- having become infructuous. -

:Q_jb 5 / P I o |
) AP SHUKLA) (KULDIP SINGH)
O o MEMBER (A) VICE CHAIRMAN
= (}\/ AH '
i ,
N \ of

R(
Ny




